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and Metals)

of the hon. Minister of Railways and the
hon. Minister in charge of fertilisers. In
any case, they wanted to take advantage
of the week position of the industry.
Even today, up till now, the Fertiliser
Corporation of India has not fixed the
price of coal in spite of so much of nego-
tiation. T hope the hon. Minister will
see to it that a fair price is fixed imme-
diately so that the industry is not put to
trouble.

Another problem in regard to coal is
in connection with the movement by rail-
way. The hon. Minister says that enough
of railway wagons are available, but coal
is not actually getting enough of wagons.
The consumer is suffering for want of rail-
way wagons and the industry is suffering
because the stocks are the piling at the
pitheads. Therefore, the Ministry should
look into this and see that proper railway
wagons are made available.

1 do not want to cover the NMDC be-
cause my time appears to be over. But
I would just take one minute to refer to
two or three times of the Demands for
Grants.

I would only refer to the Department
of Iron and Steel. In the Demands for
QGrants it has been stated that the pay of
officers in 1968-69 would be Rs. 5,67,400 as
against the revised figure of Rs, 4,76,300 in
1967-68 Similarly, pay of establishment
has also been increased from Rs. 3,26,400
to Rs. 4,00,700. Why has there been this
increase ? We are trying to introduce
economy at every stage. So much of in-
crease cannot pe accounted for simply by
the raising of the dearness allowance. It
means something more ; it means addi-
tional staff. And additional staff at this
juncture cannot be tolerated. The hon.
Minister must explain why this increase
has taken place.

MR. DEPUTY-SPEAKER : Let us
introduc economy of time now. The hon.
Member must try to conclude.

SHRI D. N. PATODIA : Kindly bear
with me for just one minute. The other
item is und:r the head of “Other Revenue
Expenditure of the Ministry of Steel,
Mines and Metals.”Here the total expendi-
ture on the Bureau of Mines has been in-
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creased from Rs. 30,501,000 to Rs. 45,94,000.
Why ? This, again, has been mostly on
account of officers’ pay and establishment
expenses. There is a clear case for economy
here also.

Two words about the office of the Iron
and Steel Controller and the office of the
Coal Controller. The job of the office of
the Iron and Steel Controller has been
considerably reduced after steel has been
decontrolled with effect from Ist may 1967.
Why could there not be a substantial reduc-
tion in expenditure ? But economy has
been imtroduced only to the extent of 1
lakh. It is insignificant, Even now,
expenditure has been provided to the extent
of Rs. 36,44,000. There is scope for a
further reduction of at least Rs. 10-15 lakhs.
He must look into it.

As regards the Coal Controller’s office,
the entire jobis over. There is no func-
tion of this office now. Coal has been
decontrolled. But even now the Minister
wants to continue expenditure for six
months. Why? It must be wound up
immediately. We cannot bear this expendi-
ture of Rs. 20 lakhs because he wants to
continue it for six months.

Therefore, 1 would request the Minister
to reduce his demands to the extent sug-
gested by me and also introduce efficiency
in the management of Hindustan Stecl on
the lines I have suggested-
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MR. DEPUTY SPEAKER : Can this
House anticipate eveats 7 No guestion of
Cabinet meeting can be raised hare
now.

- SHRID. C. SHARMA (Gurdaspur) ;
The Governor’s reports are confidential,
They can never be placéd on the Table.

St gaeE™ 7R : EHT #1 foE
T wEardr ¥ wdY ¥ag A over
gfedz a7t # | o T A=A A
&1 & red (Y A SiewA w g g
wfaz 9 darffe &1 00 ey ¥
WX 744 & %21 § % 98 w0 wew A
fafewd stegm T &% § smy Av
tFq 3 ) fer s oadAx fordic wamr 2
fr agt = fre=d 19 @ fgd ) W
oF ag & feammad S g &

MR. DEPUTY-SPEAKER ; This point
wis ruised by Shri S. M. Bunerjee and Shri

S. M. Joshi at 2 P. M. and then I disposed
it off.

o daTaTer T ;v ag Fotd daw
X TEaTsy At feT aaee g |

MR. DEPUTY-SPEAKER : The ques-
tion of what the Governor has reported,
what the President is going to decide about
it—how is this House at this stage concern-
ed with all this, | cannot see (Interruptions).
} app.eci.. e your anxiety about it.

SHRI KANWAR LAL GUPTA :
is a very serious matter.

This

SHRI BALRAJ MADHOK (South
Pelhi}): [ must make one thing clear,
Whatever the Governor’s report be, new
before any final decision is taken I learn
that some kind of horse-trading is being
dope in Rashtrapati Bhavan siso. It is
not meant for that thing. The whole re-
port should be placed before the House and
wé should know why, when the Congress
Party is prepared to form a Ministry, when
tke SVD also is prepared 1o form a Minis-
try, wher. both sides are prepared toe form
their government, cannot one pasty be
piven a chance to do so and te prove thaf
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they can do il. This kind of horse-trading,
this kind of deceiving the House, is not
proper.

it wacaTe TR T SWoar §

FITRT WERT ¢

MR. DEPUTY-SPEAKER : Under
our Coumstitution, is this the occasion to
raise this issue 7’

st waTa™ A FW AT w9
frraar segr i fs freot e O}
T wfgw | Su% @@ it goec W@
FAAEEY, T T AT

MR. DEPUTY SPEAKER: [ fully
recognise there are occasions when you feel
perturbed, very naturally, very much con-
cerned, But so far as this House is con-
cerned, can we give that latitude or permit
discussion of it at this stage 7

SOME HON. MEMBERS : NO.

MR. DEPUTY-SPEAKER : | asked Shri
Madhok is this constitutionally permissible
now 7 Ne.

Shrimati Tarkeshwari Sinha.

SHRI D. C. SHARMA : I take strong
exception to the point raised by Shri
Madhok on two coumts. First, the Govern-
nor’s report is confidential and is not to be
taid on the Table.

SHRI KANWAR LAL GUPTA: It
has been published. We all know.

SHRI D. C. SHARMA : Secondly,
Rashtrapati Bhavan has been brought into
discussion.

It is never done. Those words which
are indecorous about the Rashtrapati should
be expunged.

SHRI BALRAJ MADHOK : I stand
by every syllable of what I have said.

MR. DEPUTY-SPEAKER : He has
not brought in the Rashtrapati, but what
things are happening in Rashtrapati Bhaven,
horse-trading or anything, I do not koew,
This House hds nothing to do with that,



